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SC 2191 and D. Gopinathan Pillai vs State of Karal;a & Anr.AIR 2007 SC
2624. Considering the totality of the facts and circumstances and also taking into
consideration various decisions mentioned (supra), we are of the view that the
assessee has failed to make out a case of sufficient cause for condoning the
inordinate delay of 262 days and thus the Bench does not find merit in the
submissions as to the inordinate delay in filing the appeal and thus the same is

dismissed as indicated above,

4.0 In the result, the appeal of the assessee is dismissed
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